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'THE EAST PUNJAB CHILDREN ACT, 1949,

EAsT PuNiap Act No. XXXIX oF 1949,

[Received the assent of His Excellency the Governor-

General on 8th December, 1949, and was first publish-

ed in the East Punjab Go t
ordinary) of December 12, lgzgr.l]men R B

1 2 T 3 ‘—T y)
“Year No. Short title Whether repealed or otherwise
affected by legislation
1949 | XXXIX | The Bast Punjab Children | Amended in part by the Adap-
act, 1940 tation of Laws Order, 1950
Amended in part by the Adap-

| tation of Laws (Third Amend-
; ment) Order, 1951
! Extended to the territories
; which, immediately before the
Ist, November, 1956, were
comprised in the State of
| Patiila and East Ppunjab
' States Unjon, by Punjab Act,
‘ XLIII of 196cC.2
f Ameded by Punjab Act XXV of
| 1964 2 ‘
' Amended by the Punjab Reorga-
nisation (Chandigarh) (Adapta.
| tion of Laws on State and
(13906%current Subjects) Order,

An Act to make provisions for the custody and protection
of children and for the custody, trial, and punishment
of youthful offenders and for the amendment of the
Reformatory School Act, 1897, in its application to
i[the State of Punjab].

PART 1
PRELIMINARY
1. (1) This Act may be called the East Punjab Child- short title and
ren Act, 1949. extent,

(2) It extends to the whole of the 5[Union Territory of
Chandigarh].

1For Statemeﬁt of Objects and Reasons, see East  Punjab ~ Government Gazette
(Extraordinary), 1948, page 489-P ; for the Select Committee Report, see East  Punjab
Government Gazette (Extraordinary), 1949, Part V, pages 55—106 ; for proceedings
in the Assembly, see East Punjab Legislative Assembly Debates, Volume IV, 1949,
26-(6)27.
o 9§=)or S(tgtement of Object.;) and Reasons, see Punjab Government Gazette
-ordinary), 1960, page 2010.
(i '%ﬁ'%?;}te)ment of Objicts and Reasons , see Punjab Government Gazette
rdinary), 1964, pages 935—937 , ' )
(meo‘Subsyi)luted f cﬁ- lg he words ‘“the Provincc of East Punjab” by the Adaptation
. ird Amendment) Order, 1951. . , 2
o Lazgxgsltliltrutcd for the wm)-ds “State of Punjab” by the Punjab Reorganisation
(Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order, 1968.
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. : i tion of thig ,

‘ thstanding the introduc o . Act
any lg?é.llil?egv :hel[Central Government] may by nonflcatié?]
exclude any class of children or youthful OffenQers fron,
the operation of all or any of the provisions of thjg Act.

Commencement. ‘2. Section 1 shall come into operation at once. Th

rest of the Act shall come into operation in any area op
such date as the 1[Central Government] may by notif Icatjop,
appoint in this behalf.

Interpretation. 3. In this Act unless there is anything repugnant m
the subject or context,—

(@) “brothel” means any house, room or place or
any part thereof, which is habitually yseq by
more than one person for the purposes of pros-
titution ;

(6) “certified school” means an industrial school
established under sub-section () or any indus-
trial school or any other educational insti-
tution  certified under sub-section (2) of sec-
tion 46 of this Act :

(¢) “child” means 2 person under the age of 16
years, and when used with reference to a child
sent to a certified school applies to that child
during the whole period of his detention, not-

withstanding that the child may have attained
the age of 16 years ;

a child to whom any of the clauses (a), (b), (¢),
(d), 88)’ (f) and (8) of sub-section (1) of sec-

tion 8 of this Act, applies ;

(d) “a child in need of care Or protection” means

- (¢) “Chief Inspector means the person appoint-
- edassuch under section 48 of this Act ;

(f) ‘iggge.” eans the Code of Criminal Procedure; ["ggosl

e —— S i -
— =S IR S

.  'Substituted for the words “St¢ ‘it 9y . i nisation
(Chaadigarh) A daptation OF L o Sate Govcmment’ by the Punjab Reorga 1968.

tate and Concurrent Subjects) . Order,
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o the care of any child
ody corporate establish-
protection of poor child-
n_of cruelty to children
bring up or to give facili- -
any child entrusted to its"
with the religion of ‘its’

g) ““fit person” in relat;
includes any socielta)E lgrn bt
ed for the reception or
ren or the preventio
which undertakes to
ties for bringing up
care in con i
barth formity

(h) “guardian” in relation to a youthful offender

or child includes any pe i ini
of the court y person who in the opinion

( ( - having cognizance of any proceed-
ngs 1n relation to the youthful offender or child
or 1 which the youthful offender or child is.
concerned, has for the time being the actual

charge of or control over the youthful offender,
or child ;. ,

(1) “Juvenile court” means a separate court es-
tablished under sub-section (/) of section 60
of this Act and includes a court before which"
a child is brought under sub-section (2) of that
section ; o

" (j) “place of safety” includes any orphanage, hos-
pital, surgery or any other suitable place or
institution the occupier or manager of which is
willing temporarily to receive a child or where
such orphanage, hospital, surgery, or other -
suitable place or institution is not ayallable, in
case of a male child only, a police station ;

(k) ‘‘prescribed’” means prescribed by rules under
this Act,;.. . 5 ° . | .

(/) “Probation Officer” means an officer appoint-
ed under section 31 ; and

m) “youthful offender” means any child who has
( f)-"-bze‘n“'found‘ to have committed ~an: offence
punishable with transportation ‘or 1mprison-

ment.
A The Reformatory
VIl of 4. (1) The provisions of the Reformatory _School_s Seiaols ACE, 1353
'$7. Act. 1897, shall cease to apply to any arca in Wthh this tocease to extend
Act shall i)e, or has been, brought into-operation. . e R

provisions of this
Act, apply.
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ul offender detained in 4 Reformyy,
SChog)zl) iﬁ%yyg}lgf in pursuance of an order Passed byra
court under the Reformatory sphoollls A(-;:f 1897, Mme. .
oy precdingthe S o1 VLT 6 ¢ s
aid area : , frop, -
:lll)cl:)lllyd;?e ﬂl;g csleemed to have been ordered to be detajy egl
as if such youthful offender was originally dealt vy; 0
eformatory School in whicy,

is Act and the R e
v%gcsleilggisnéic sl?all be deemed to be a certified schoo

established under this Act and any order of detentiop or
placing out on licence of such youthful offender under the
Reformatory Schools Act, 1897, shall , from such date, b,
deemed to be an order passed uqdpr the correspondin

provisions of this Act and the provisions of this Act shalf
so far as may be, apply to such youthful offender accorg.

ingly.

464

5. The court shall not order a child under the age of
eight years to be sent to a certified school unless for any
reason, including the want of a fit person of his own reli-
gious pursuasion who is willing to undertake his care, the
court is satisfied that he cannot suitably be dealt with

otherwise.

6. The powers conferred on courts by this Act shall
be exercised only by :—

(@) the High Court ;
(b) a Court of Sessions ;.
(¢) [a Chief Judicial Magistrate] ;‘

@ =+

(e) any Juvenile Cdurt constituted under 5¢¢

tion 60

1Substitut ” “a Distri s
- ituted for the words 5 District Magistrate” by Punjab Act NO-: ’

*Clause (d) omitted by ;p;4
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(f) any Y[Judicial Magistrate] of the 1st class

(¢) any court notified in this behalf by the Y Cen-

tral Government] 3[in - .
High Court] : ] 3[in consultation with the

and m%y fbe et)ffmis?d }DY such courts whether the case

comes beiore them in the exercise of original jurisdicti
s riginal juris

or on appeal or revision. ginal jurisdiction

7. (1) When any magistrate not empowered to pass Procedure  when

an order under this Act is of opinion that a child brou
before him should be sent to a certified school or dealt wgltl:l}t
in any other manner in which the case may be dealt with
under this Act, he shall record such opinion and submit
his proceedings and forward the child to the 4[Chief Judi-
cial Magistrate] to whom he is subordinate or to the
S[Judicial Magistrate] presiding over the nearest Juvenile
Court having jurisdiction in the case :

Provided that where a child brought before a 5[Judicial
Magistrate] not empowered to pass an_order under this
Act is accused of an offence triable jointly with any other
person not being a child, nothing in this sub-section shall
affect or be deemed to affect the powers of the *[Judicial
Magistrate] to try such other person. |

(2) The magistrate to whom the proceedings are so
submitted may make such further inquiry, if any, as he
may think fit and may pass such order dealing with the case
as he might have passed if the child had originally been
brought before or tried by him.

PARTII

MEASURES FOR THE CUSTODY AND PROTECTION OF CHIL-
DREN WHO ARE DESTITUTE, ETC.

8. (1) Any police officer or such other person autho-
rised in this behalf in accordance with rules made by the
[Central Government] may bring before a court any
person who in his opinion is a child and who—

(a) has no home, place of abode or visible means
of subsistence, or is being wilfully neglected by
his parent or guardian ; or

\Substituted for the word “Magistrate” by Punjab Act No. 25 of 1964. . .
2Substituted for the words “State Government” by Punjab Reorganisation

(Chandigah) (Adaptation of Laws on State and Concurrent Subjects) Order, 1968.

3sAdded by Punjab Act No. 25 of 1964. R .
sSubstituted for the words “District Magistrate or Sub-Divisional ~Magts-

trate” by ibid. ) , ,
sSubstituted for the word “Magistrate” by ibid.

Magistrate is not

empowered to pass

an order under this
ct.

Children found

homeless, destitute,
etc.
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"'j
*

Act XX I)(
is found destitute and his parents o "
% lsparent or other guardian or in the urvw"lg

5 Cn e |
illegitimate child his mother or othep gr- °f a ‘
are or is as the case may be, undergoing A

portation or imprisonment ; or g

() is under the care of a parent or guard;
by reason of criminal or drunken habit
fit to have the care of such person : or

an wh
$18 .

(d) frequents the company of any reputeq thief o,
prostitute ; or

(e) is lodging or residing in or frequenting a S
used by a prostitute for the purposes of prost;.
tution ; or s

(f) is made or allowed to beg or receive alms ;or

(g) is being grossly overworked or ill-treatéd by his
employer :

Provided that when any such child has a parent or
guardian who has the actual charge or conirol over the
child the police officer or other person, as aforesaid, shall,
in the first instance make a report to the nearest court or
[Judicial Magistrate] having jurisdiction under this Act.
Such court or [Judicial Magistrate] may call upon such
parent or gurdian to show cause why the child should not
during the pendency of the proceedings be removed
from his care ; and may on suitable sureties being offered

for the safety of such child and for hig being brought

before the court, permit the child to remain in the actual

charge or control of his parent or gu:rdian or may order
his removal till the court passes orders under this Act.

| (2) The court before which a child is brought undef
sub-section (/) shall examine the informant and 1rt:00fe
the substance of such examination and shall, if there af

sufficient grounds for further enquiry, fix a date for sucf
enquiry.

' ) ild

(3) On the date fixed for the production of the ghtllic

or for the enquiry or on any subsequent date to Whic e
proceedings may be adjourned the court shall hear Fopt
cord all evidence which may be adduced and EIELG/

s 4.
*Substituted for the word “Magistrate” by Punjab Act No. 25 of 196

4
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use which may be shown wh : _
f§ a certified school should ngtaaeorggsgsndmg the child

ferther inquiry it thinks fit.

(4) If the court is satisfied on the inqui
. . quiry that suc
person is a Chlclld to whom any of the clauses of );ub-secstlil;::
(/) applies and that it is expedient so to dea] with him
the court may order him to be sent to a certified school

until such child attains the age of 18 years or for any short-

er period.
PART I1I.
OFFENCES AGAINST CHILDREN AND THEIR PREVENTION

and make any

9. (1) Whoever having attained the age of 16 years punishment  for

and having the actual charge of or control over a child
abandons, exposes or wilfully neglects or causes or pro-
cures him to be abandoned, neglected or exposed, in a
manner likely to cause such child unnecessary suffering
~ or injury to his health shall be punishable with imprison-
ment of either description for a term which may extend
to six months or with fine which may extend to two hund-
red rupees or with both.

(2) Whoever, being an employer of a child, overworks
him to an extent or ill-treats him in a manner, so as to
amount to gross cruelty, shall be punishable with im-
prisonment of either description for a term which may
extend to six months or with fine which may extend to

two hundred rupees or with both.

(3) For the purposes of this section injury to health
includes injury to, or loss of, sight or hearing and injury to
limb or organ of the body and any mental derangement, and
a parent or other person legally liable to maintain a child
shall be deemed to have neglected him in a manner likely
to cause injury to his health if he , having means to provide
adequate food, clothing, medical aid or Jodging for the child,

fails to make such provision.

(4) A person may be convicted of an offence under
this section notwithstanding that the actual suffering or
injury to health was obviated by the action of another

person.

(5) Nothing in this section shall be construed to take
away or affect the right of any parent, teacher or other per-
son having the lawful control or charge of a child to ad-
Minister punishment to such child.

cruejty to children,
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any child, or having .

(ausing or a]lowing 10. (D 1 over a child, allows that he

child to beg. actual.charge ?feg: ;c;ggl(i)ses or plE.lCC fOI' the purpo.s;hl(l;}
to be in any gceiVil’lg alms, or of inducing the giviny
begglngholrl rbe punishable with imprisonment of ejg.
alms, sha for a term which may extend to three Month
f)lis;:‘}'ilt%tlt%ﬁe which may extend to one hundred rupees g
with both.

468
Whoever €auses

i harge or care of
erson having the custody, ¢ . of a
child(fg clrfa?g%d with an offence under this section, and it js
proved that the child was in any street, prémises or place
for any such purpose as afci)res.alci,h an;i tl:at the person

the child to be in the street, premises, or
charged allowse d to have allowed him to be in

lace, he shall be presume
?hgc‘satreet, premiselg or place for that purpose unless the

contrary is proved.

Penalty for_being 11. If any person is found drunk in any highway or

oy e I other public place whether a building or not or on any

premises licensed for the sale of liquor, while having the
charge of a child apparently under the age of seven years
and if such person is incapable by reasons of his drunken-
ness of taking due care of the child, he may be arrested
and shall, if the child is under that age, be punishable with
fine which may extend to fifty rupees.

Explanation—For the purposes of this section a child shall
be deemed to be under the age of seven if it appears (o the court
to be under that age unless the contrary is proved.

Mtonkatin Bine  12. Whoever in any highway or other public place

to a child. whether a building or not or on any premises licensed for
the sale of liquor gives, or causes to be given to any chil
any intoxicating liquor except upon the order of 2 duly
qualified medical practitioner, or in case of sickness, appre:
hended sickness or other urgent cause, shall be punishable
vnvll;]; ;}r:tlgéas?nment of either description for a term W F ‘t’o

oOonem i 1 i

fifty rupees or with l;)cﬂtllll. gr with fine which may exien

Seizure by Polic ‘ 1
officer of any bidis, 13. It shall be the duty of a Police, Officer to 59
ugrattes: tobacco any ll‘ltOchatlng dl‘u li 143 2 baoco
orsmoking mixture Or SmM ki . .g or quor, bldlS, agarettes, to

in possession of a or SMOKINE Mixture in the possession of a child whom he
child. finds smoking in any street : bidss

. , or public place and any
cigarettes, tobacco or smokiﬂg mixtull?e-so seized S all be
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forfeited to the '[Central Government

: . d every such polj
fficer shall be authorised Jan ¥ Such police
go £ pirl. to Séarch any boy so found but

14. Whoever, having the a -
: 3 ctual charge of or contro] Peaal e
over a child, allows or encourages that child to smoke:tl;:)1 s chili 1o e
drink any intoxicating drug or liquor shall be Punishablg o c}gink intoxicat-
with 1mprisonment of either description for a term which o

may extend to one month or with fine whi
fifty rupees or with both. ch may extend to

15. Whoever by words either spoken or wri Feaalty for Inciting
by signs, or otherwise, incites or attenlzpts to incite 2ecl:lhi(l)5 RGN
to make any bet or wager or to enter into or take any
share or interest In any betting or wagering transaction
shall be punishable with imprisonment of either descrip-
tion for a term which may extend to one month or with
fine which may extend to one hundred rupees or with both.

16. Whoever takes an article in pawn from a child i
whether offered by that child on his O\I:m behalf or on be- g;?r:tyfrfgr;%hng
half of any other person shall be punishable with imprison- “*!%
ment of either description for a term which may extend
to one month or with fine which may extend to one
hundred rupees or with both.

17. Whoever, having the actual charge of, or con- losing gliydis
irol over, a child between the ages of four and sixteen
allows that child to reside in or frequent a brothel shall
be punishable with imprisonment of either description for
a term which may extend to two years or with fine which
may extend to one thousand rupees or with both.

18. (/) Whoever having the actual charge of, or Cgaigsng% e
control over, a girl under the age of sixteen years causes ctc.,of a young
or encourages the seduction or prostitution of that girl or girl
causes or encourages, any one other than her husband to
have sexual intercourse with her shall be punishable with
imprisonment of either description for a term which may

extend to three years and shall also be liable to fine.

i i hall be
(2) For the purposes of this section a person s:
deemed to have pca.used or encouraged the seduct1o;:ho;
prostitution of, or the unlawful sexual intercourse ‘;’lwit
girl who has been seduced or become a prostltq%e 1::, .
whom such sexual intercourse has been had i
by the PuniatbReomnisaﬁm

"
~1Sadstitatad Far ths words “State Governmant , 1968
Caaadigarn) (Aiiptatiba of La,ws on State and Concurrent Subjects) Order,




Young girls Sxposcd
to risk of seduct.
ion, etc..- or
cruelly treated,

Detention of child
in place of safety.
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. . irl to consort with, or tq
knowingly allowed the girl to ? . ] e enter -
continue in the employment of any p T persop
known immoral character.

19. 1If it appears to a court on the complaijn¢ of y
Person that a girl under the age of sixteen Or that such
girl with the knowledge of her parent_pr Buardian jg o
posed to the risk of seduction or prostitution or leading a
life of prostitution, the court may direct the parent .
guardian to enter into a recognizance (o exercjse due carq

and supervision in respect of such girl.

20 (I) Any police officer, not below the rank of
Sub-Inspector or a police officer or a person authorised ;
this behalf in accordance with rules made by the 1[Ce_ntr

Provided that pno such child shal] pe taken from the
custody of its parent or guardian if such parent or guardian
furnishes a bopd in a sum not cxceeding five hundred
TUpPeSs to the satisfaction of the police officer or other

person authorised for Producing the chjlg In court within
the time specified ip the bond.

.. (2) A child so taken to a place of
child who seeks refuge in g Place of g

detained until he can be broughg before the court, but such
detention sha]l Ot in the absence of Special order of the
court exceed a period of twenty-four hours exclusive of the

time necessary for the journey from the Place of detention
to the court,

Safety and alsg any
afety may there be

May make such order as circum-
stances may admit anq I'quire for the care and detention
L) Stsonable time has elapsed f0f.ta
: Some person for having commit-
te.(z hthe %ffgnpe, and, Ifa Charge g Mmade agajnst a%ly person
3'1 int at time, untj] the Charge hag been determined by
i 1€ conv;‘ctlon,' discharge Or acquitta] of that person and,

n case o hconwctlon for such further time not exceeding
ofe month as the coyry - convicted may direct and
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any such orde_r may be cg
any person claims the cyst

21. (I) Where ap

of or control over g chilg }ﬁ;rssgléega_ving the actual charge

@) convicted itling i
(@) of commitfing in respect of such

child an offence Punishable under this Act or

g?der Chaper XVI of the Indian Penal Code;

rried out notwithstandi
ody of the child. SE e

(b) committed for trja] for any such offence; or

(c) bound over to keep the pe
child by any court p ¢ peace towards such

that court may either at the time when the person is so
convicted, committed for trial or bound over or at any
other time, order that the child be taken out of the charge
and control of the person so convicted, committed for trial
or bound over and be committed to the care of a relative
of the child or other fit person named by the court (such
relative or other person being willing to undertake such
care) until he attains the age of sixteen years or for any
shorter period and that court or any court of like jurisdic-
tion may, of its own motion or on the application of any
person, from time to time by order renew, vary and re-
voke any such order.

(2) The court which makes an order committing a
child to the care of a relative or other fit person under this
section may require such relative or other person to exe-
cute a bond with or without sureties, to be responsible for
the good behaviour of the child and for the observance of
such other conditions as the court may impose for secur-
ing that the child may lead an honest and industrious life,
and may further order that the child be placed under the
supervision of a probation officer or other person named

by the court.

(3) If the child has a parent or legal guardian, no
order shall be made under this section unless—

ardic icted

'} the parent or legal guardian has been convic
2 ﬂc1>f por committed for trial for, the offence or has
been bound over to keep the peace towards the

child or cannot be found ; or

Disposal of ¢hild
by order of Court
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X,

i urt has reason to believe that the
(i) tcl;: 12231 guardian has either beep party of;fr?m
to the offence or has by any act or missivy
facilitated the offence, or is otherwjse uﬂfit(;n
have the care of the child: 0

Provided that if the court thinks fit, It may gy Such
parent or guardian giving an undertaking with OT Withgy
sureties in a prescribed form to the court aljoy such chg
to remain in the custody of such parent or lega] guardia,
subject to the supervision of a probation off ICET Or othe,
person named by the court.

(4) Every order under this section shall pe n writip
and such order may be mace by the court in the
absence of the child ; and the consent of any person o
undertake the care of the child in pursuance of any gy
order shall be taken in such manner as the court may
think sufficient to bind him.

(5) Where an order is made under this section apg
iCti ing the Person to keep the

(6) The court may instead of ordering the child to be
committed to the care of a relative or other fit person,
order that the child shall be sent to g certified school.

Warrant to search 22. ( D Ifit ap
for child ill treated

Or is being wilfully ﬂ}-tgeaf?t(:
cted in any place within ihe
4 manner likely to cause

. UInecessary suffering or to be injurioss
to his health ; of

- (b) that an offence punishable under fhis Act *
XLV of 1860, under Ch

apter XVI of the Indian Penal Cody
has been or js being committed in fesp?cue a
the child, the 1{Judicial Magistrate] may s

1556, 1Substituted for the words “Magistrat

] 25 of
en by Punjab Act NO
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summons in irst i :
Sumirions thﬁ first instance against the person
ll?d . Whose care, custody or control such
gollll " 180,1_’£gl e}:;;qduce forthwith the said childu(i:1
I't, O May i1ssue a warrant authorisi ‘
El?jlllc(i:eagglicfeirt I_lal}‘led therein to se;?gl??‘cl;gsigﬁ
1 : 1 Tound that he ha [ is
being wilfully ill-treated or negle?:telzleg (I)I:.arll:
ner aforesaid or that any offence as aforesaid
has been or is being committed in respect of th
child, t i N
, to take him to, and detain him in a
placs of safety until he can be brought before -
the '[Judicial Magistrate], or authorising any
police officer to remove the child with or with-
out search, to a place of safety and detain him -
there until he can be brought before the
1[Judicial Magistrate]; and the [ Judicial Magis-
trate] before whom the child is brought
may commit him to the care of a relative or
other fit person in like manner as if the person
in whose charge or control he was, had been
committed for trial for an offence punishable

under this Act:

Provided that if the said child is in the custody or con-
trol of a parent or guardian who, being a female does
not according to the customs and manners of the country
appear in public, the 1 Judicial Magistrate] shall ordinarily
issue a summons and the person to whom such summons 18
issued shall be deemed to have complied with the summons
if instead of personally attending 1n court she causes the

said child to be produced in court.

(2) A [Judicial Magistrate] issuing 2 warrant under
this section may in his discretion by the same warrant direct
that any person accused of any offence 1n respect of the child
be apprehended and brought before him, or direct that if

such person execuies a bond with sufficient sureties for
" his attendance before the 1[Judicial Ma.glstra.tc] at a
specified time and thereafter until otherwise directed by
the 1[Judical Magistrate] the officer to whom the warlrant
is directed shall take such security and shall release

such person from custody.

i i ecuting the warrant
@) The Dot o i g tghe information if such

accompanied by the person layin 1 i
Personpso desirgs, an(liJ may also, if the 1[Judicial Maglgtr;%)e]
by whom the warrant is issued, SO directs, be accompanied by
a duly qualified medical practitioner.

1Substituted for the v;!ord «Magistrate’’ by punjab Act No. 23 of 1964"

spall be




Compensation for
alse and frivolous
or vexiatious

i nformation.
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N

information or warrant under tp;g Seor
the 'ﬁ?ninozflﬁe child shall be given if knowp Ctig

If in any case in which an Informaj,
beenzf’eiid (ég, any person under the lalllst preceding secﬁ;‘;
the magistrate, after such enquiry as he may deem Neceg,
sary, is of opinion that such information was false ang
either frivolous or vexatious the magistrate for
reasons to be recorded in writing direct that Compensaﬁ(,n
to such an amount not exceeding one hundred rupse i
he may determine be paid by such informer to the Persop
against whom the information was laid.

(2) Before making any order for the payment of ¢qp,
pensation, the magistrate shall call upon the informer to
show cause why he should not pay compensation and s
consider any cause which such informer may show,

(3) The magistrate shall by the order dircting pay.
ment of the compensation further order that in default of

payment the person ordered to pay such compensation

shall suffer simple imprisonment for a period  of thirty
days.

(4 When any person
section (3) the provisions of s
Penal Code, 1860, shall, so

is imprisoned wunder syb.
ections 68 and 69 of the Indjan |
far as may be, apply. A

I
(5) No person who has

pensation under this section s

be exempted from any civil o

of the information given by

compensation shall be take

quent civil suits relati

been directed to pay com-
hall by reason of such order
I criminal liability in respect
him, but any amount paid as

n into account in any subse-
ng to such matter.

(6) An informer who has been ordered to pay com-
pensation exceeding fifty ry

, . pees may appeal from the
order as if such informer had been Zonggzted on a trial
held by the magistrate directing the payment of compensd
tion. ' :
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YOUTHFyL OFFENDEi{S.

24. Where a person appar
i ently under the a ix. Bail of childre
teen years 1s arrested on a ¢’ a-geof a n:)n'baﬂablgeeotqi s]é(- ail of sHildren

and canno b: brough: forthwith  before a court, the

with death or lransportation, release him on bajl if suffi-
cient security 1s forthcoming unless for reasons to be re- -
corded in writing the officer believes that such release

would bring him into association with any reputed
criminal :

Provided that when any girl apparently under the age
of sixteen years is arrested the officer-in-charge of a police
station who has made the arrest or before whom the girl
is produced shall release her at once if any person who in
his opinion is a sufficient surety enters into a bond for such
sum of money as the officer considers sufficient to produce
her before the court and to appear in her stead if required
at the police station.

25. Where a person apparently under the age of six- Cxilcftt(()i?gcﬂgrf;}égirgn
teen years having been arrested 1s not released under the  bailafter arrest.
preceding section or otherwise, the officer-in-charge of the
police station shall cause him to be detained in the pre-

scribed manner until he can be brought before a court.

26. (1) Where a child is charged with any offence A;;;;ﬂg;;gcg}‘cgg;;"
or is brought before a court on an application for an order chgrasinilh iy
to send him to a certified school, his parent or guardian "¢ '
may in any case, and shall, if he can be found and resides
within a reasonable distance, be required to attend at the
court before which the case is heard during all the stages
of the proceedings, unless the court 1s satisfied that 1t
would be unreasonable to require his attendance.

ild i ; -in-charge
(2) Where the child is arrested, the officer-1n-C
of the %olice station to which he 1s brought shall cz:iusttz) tgg
Parent or guardian of the child, if he can be foun L will
warned to attend at the court before which the ci
appear.
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.t or guardian whose attenda
(3) The P P}nthis section shall be the p;r?mshall

be required unce £ or ¢ 5
guardian haVlng the actual Chal'ge o1, OntrOl OVer, th;

child :
provided that if such parent or guardian is not
father, the attendance of the father may also be requir?ée

(4) The attendance of the parent of a child shall pg
be required under this section 11 any case where the chilg
he institution of the proceedings removeq

was before t ,
from the custody Of charge of his parent by an order of 5

court.

(5) Nothing in this section shall be deemed to require
f the mother or the female guardian of

the attendance O i
ther or female guardian does not accord-

ing to the customs and manners of the country appear in
public, but any such mother OF female guardian may ap-

pear b.fore the court by a pleader or agent.

S e st on 27. Notwithstanding anything to the contrary con-
notbe passed OF tajned in any law, no person who was a child at the date

of the commission of the offence shall be sentenced to

death or transported of committed to prison for any offence
or in default of payment of fine, damages Or CoSts :

Provided that a child who is fourteen years of age or
upwards may be committed to prison where the court
certifies that he is of 0 unruly or of so depraved a char:
acter that he is not a fit person to be sent to a certifie
school and that none of the othe: methods in which the
case may legally be-dealt with is sutaible.

No prgceedings 28. Notwithstanding anything to the contrary co
under Chapter VI tained in the Code, no proceedings shall be instituted and
a child. no order shall be passed against a ohild under Chapter vl

of the Code.

Commitment of .29 (1) Where a child is found to have co
hild ifi : : .
child toa certified 4y offence punishable with transportation OF impris?*
ment the court if satisfied on enquiry that it 18 expedie
so to deal with the child may order him to be sent

certified school.
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(2) Where prior to t

| he coming into force i

of
a youthful offender lllas been sentenced to translt)l;l:tgicot ’
or imprisonment, the {[Centra] Government] may direct thal:

in lieu of undergoing or completin
. such
if undlef the age of fourteen years% becsesrﬁn:gnc: Egr:i}}?clelci
fﬁg%or o@ii?c?n;hoe;?];})sog tthe oifff:ender shall be subject to all
) ct as igi
tenced to detention in such sclﬁ)eo?.ad Seseneinally oo
¢

30. (I) A court may, if it sh i it i i
e ) all thi P d
directing any youthful offender to be de]::ilféti ill?setlezgrt(i)f souintul oftender

fied school, order him to be— guri::blceoméf-'sttgcil?.

(a) discharged after due admonition, or

(b) released on probation of good conduct and
committed to the care of his parent or guardian
or other adult relative or other fit person on
suc}1 parent, guardian relative or person exe-
cuting a bond, with or without sureties, as the
court may require to be responsible for the
good behaviour of the youthful offender for
any period not exceeding 3 years and for the
observance of such other conditions as the
court may impose for securing that the youth-
ful offender may lead an honest and industrious
life and may further order that the youthful
offender released under this clause be ﬂiplaccd
under the supervision of a probation officer.

(2) If it appears to the court on receiving a report
from the probation officer or otherwise, that the offender
has not been of good behaviour during the period of his
probation, it may, after making such enquiry as it deems
fit, order the offender to be detained in a certified school.

31. (f) A probation officer shall be— Appointment of

probation
officers.

(a) any person appointed to be a probation officer
by the }[Central Government], or

¢ ; g : ” 1 o : Ani tion
1S i the words “State Government” by the Punjab Reorganisa
(Chandis:?lgltllt&ldg%iatt};n (:)f Laws on State and’ Concurrent Subjects) Order,
1968.
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appointed for this purpose },
ersm;eco%%ised in this behalf by ythz
1 Government], or

478

(b) any p
society
| | Centra

e is no person appointed under cJy

(c) V(\;l;enotrhefb) any gther person appointed frgsn:

S time to time by the court for any particyy,

0 case subject to the general or special orders of
the ![Central Government].

7) A probation officer, in the exercise of his duties
under esng' sugervision order, shall be subject to the contro
of the District Magistrate of the district in which the court
which passes any order under this Act in respect of the

child, is situate.

Duties of probation 32. A probation officer shall, subject to the rules
oot made under this Act and to the direction of the court——

(@) visit or receive visits from the child or the
youthful offender at such reasonable intervals
as may be specified in the order passed by the
court or, subject thereto, as the probation
officer may think fit ;

(b) see that the relative of the child or the youth-
ful offender, as the case may be, or other per-
son to whose care such child or youthful offen-
der is committed, observes the conditions of
the bond ;

(¢) report to the court as to the behaviour of the
ghlld or the youthful offender as the case may
c;

(d) advise, assist and be friend the child or the
youthful offender, and when necessary, ©n:
deavour to find him suitable employment ; a1

(€) perform any other duty which may be Pre

_/__/

1Substituted for the words * n s
Chandiga : State Government” by the Punjab Reorganisati
1968, garh) (Adaptation of Laws on State and C);nc:rrel:'nrtuaSubjects) Ordef:
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33.. (1) Where a child is found to ha '

an offence punishable with fine and the coul};eis f)?ngﬁifitgﬂ
that the case would be best met by the imposition of a fine
whether with or without any other punishment, the court
may in any case, and shall if the child is under fourteen
years of age, order that the fine be paid by the parent or
guardian of the,Chﬂd, unless the court is satisfied that the
parent or guardian cannot be found or that he has not con-
duced to the commission of the offence by neglecting to
exercise due care of the child. |

(2) An order under this section may be made against
a parent or guardian, who, having been required to attend,
has failed to do so, but save as aforesaid, no such order
shall be made without giving the parent or guardian an ap-
portunity of being heard.

(3) Where a parent or guardian is directed to pay a
fine under this section, the amount may be recovered in
accordance with the provisions of the Code.

(4) A parent or guardian may appeal against any
such order as if the order were a sentence passed in pio-
ceedings against himself.

34. (7) When a child is found to have committed an
offence of so serious a nature that the court is of opinion
that no punishment which, under the provisions of this
Act, it is quthorised to inflict is sufficient, the court shall
order the offender to be kept in safe custody 1
or manner as it thinks fit and shall report the case for the

orders of the ![Central Government].

(2) Notwithstanding the provisions of section 27, the

' ) i L] ] ] ] ] ]' I M 4 I ‘] o ]

fit, and while so detained the ©
in legal custody :

riod of detention SO orderegl shall
risonment to which the

ffence committed.

- Provided that no pel ]
exceed the maximum period of imp
child could have been sentenced for the 0

i 4s «“State Government” by the Punjab Reorganisation
1Substituted for the words e B e - Otdan,

(lgggndigarh) (Adaptation of Laws on State

Power to order
parentto pay fine
etc, instead of
child,

Detention .in the

case of certain
crimes committed
by children.

n such place
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i g’ ¢ Ak AWhaes a child charged with any offence g ..
;".:L':;&‘"iiﬁfﬂ by any court, and the court is satisfied of hjg guilt tr:ed
offences, court shall take into consideration the manne; in e

. n w .
under the provisions of this or any other Act e“ablingh;%h
Court to deal with the case, the case should be dealt Wit he
namely, whether— ,

(a) by discharging the offender after dye admoy;,
tion ; or

(b) by committing the offender to the care of hig
parent, guardian, other adult relative, or other
fit person on such parent, guardian, relatjye or
person executing a bond to be Tesponsible fo,
his good behaviour ; or

(c) by so discharging the offender and placing him

under the supervision of g person named by
the court ; or

(d) by releasing the offender on probation of good
conduct ; or ,

(¢) by sendi

ng the offender to a certified school;
or -

(f) by ordering the offender to pay a fine ;or

(g) by ordering the parent or guardian of the
offender to pay a fine ; or

(h) where the offender j

or upwards to who
applies, by s

s a child of fourteen - years
om the proviso to section 27
entencing him to imprisonment ; of

(i) by dealing with the case in any other mannef
In which it may legally be dealt with :



(949 : East P b. Act XXXIX.] CHILDREN 48]

36. .FOI' the purpose of detenmining the séntence or Investigati
order which a court ought to pass or make under this Pa : c?“"ga"og“‘?r
against any person tried by or brought before it, the court Tm——
shall after recordmg its finding on the facts ot: the cas:‘:t
have regard to the character of the person and the circum:
stances in which he is living as disclosed by the facts of

the case, Of;, On further enquiry, by any other evidence or
information.

PART V

Prohibition of Publication of names, addresses or
other details concerning children involved in
offences.

37. (I)No report in any newspapers or news-sheet Ppenalty for publish-

of any offence by or against a child shall disclose the name, g ey W

address or school, or include any particulars calculated to fn' offence.
lead to the identification of any child nor shall any picture
be published as being or including a picture of any such

child.

(2) Any person who publishes any report or picture
in contravention of the provision of this section shall be
punishable with imprisonment of either description for a
term not exceeding two months or with fine which may
extend to two hundred rupees or with both.

PART V]

Maintenance and treatment of persons sent to
certified schools or committed to the care
of relatives or other fit persons.

Contribution of

38. (f) The court which makes an order for the de- Conrd
tention of a child or youthful offender in a certified school

care of a relative or other fit person may make an order t0

the parent or other person liable to maintain the child qr

youthful offender, to contribute to his maintenance, if
able to do so in the prescribed manner.
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. Xlx
The court before making any ordey up

SCCtiC(jI) (rll) shall enquire '"[])t]o :he oareumstan e, e;fs“b\
parent or other person liable to malnlgm t o thy
offender or child and shall record the evidence an iy
the presence of the parent or such other Person g they’ in
may be or, when his personal attendance is dispeca“
with, in the presence of his pleader. fgeg

J) Any order made under this scctiop May
time(tg time be varied by the court. frop

(4) The persons liable to maintain 2 child or youthg,
offender shall for the purpose of sub-section (1) inclyg,
in the case of illegitimacy his putative father

Provided that where the child or youthful offender is
illegitimate and an order for his maintenance has

payments accruing due under the said ord
nance to such person or persons as ma
applied by him or them, as the case ma !
maintenance of the child or youthful o d

(5) Any order under this section may be enforced ip

thedsame manner as an order under section 488 of the
Code.

Bc%a“rgigi out of ~39. The Managers of a certified school to which 2
child under the age of eight years ig sent may, with - the
consent of the Chief Inspec

. ! tor, board the child out with
any suitable person untj] the child reaches the age of ten

years and thereafter for such lo iod. with the con
sent Of.the Chief I ngel‘ pel'lo s W

. ospector, as the Managers consider t0
be advisable in the interest of the ch.ildg subject to the
nagers of such powers as to supervision,
recall, and otherwise as may be prescribed ; and Whefez
) shall nevertheless be dests
oF the  purposes of thig Aot (o v a child detained io
school, an{ the PIovisions of this Act shall apply acco!
ingly, subject to such fecessary adaptations as may
made by the 1[Centpg] Government]. |
_\‘“\\\fw | : : -
1Sublstituted for

jsatio?
i ohe Words iy % jab Reorganistt
(Chand ; ate Government” by the Punja bjes
rder, l%ng%) (Adaptanon of TLaws On State and Concurrent »Y
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40. (1) Where a child or youthful offender is de-

rained in a certified school, the Managers of the school '

may, at any time with the consent of the Chief Inspector
py licence, permit the child or youthful offender on thé
conditions prescribed in this behalf to live with any trust-
worthy and respectable person named in the licence will-
ing to receive and take charge of him with a view to
educate him or train him for some useful trade or calling.

(2) Subject to the prescribed conditions the Chief
Inspector may, on the recommendation of the visitors or
Managers of a certified school, at any time after the ex-

piration of siXx months from the commencement of the de-
tention of a youthful offender in a certified school, and if
satisfied that there is a reasonable probability that the
youthful offender will abstain from crime and lead a use-
ful and industrious life, release such offender from the
school and grant him a written licence in the prescribed
form and on the prescribed conditions, permitting him to
live under the supervision and authority of such responsi-
ble person or society approved by the Chief Inspector as
may be willing to take charge of the offender.

(3) Any licence granted under sub-section (/) or
(2) shall be in force until revoked or forfeited by the
breach of any of the conditions on which it was granted.

(4) The Managers of the school or the Chief Inspector,
as the case may be, may at any time by order in writing
revoke any such licence, and order the child or youthful
offender to return to the school and shall do so at the de-
sire of the person or society with whom or under whose
supervision the child or youthful offender is licensed to
live, If the child or youthful offender refuses orfails to
Teturn to the school, the Managers of the school or the
Chief Inspector, as the case may be may, if necessary,
arrest or cause to be arrested, the child or youthful offen-

der and take him or cause him to be taken back to the
SChoo],

Placing out on
icence.
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When a licence has been revoked oy forfe:
the bl or youthful offender refises of g el
the school, the court may, if satlsﬁed_ by inforp, iurn f
oath or solemn affirmation that there IS reasonap, .0 o
for believing that his parent or guardian coulq g“’llnq

the child or youthful offender, issue a Summgo

i S reqy;®
the parent or guardian to attend at the court on sug (rlnng
as may be specified in the summons and to

. p rod ays
child or youthful offender, and, if he fails to dopso, “:q?fhthe
reasonable excuse, he shall, in addition to any othe, ?iut
bility to which he may be subject under the Provisiong gf
this Act, be punished with a fine which may exteng y,
fifty rupees. |

(6) Where a parent or guardian is directed to a
fine under this section the amount may be recovered iy
accordance with the provisions of the Code.

(7) The time during which a child or youthful oﬁender
is absent from a certified school in pursuance of a licence

under this section shall be deemed to be part of the time of
his detention in the school :

Provided that, where a child or youthful offender has
failed to return to the school on the licence being revoked
or forfeited, the time which elapsed after his failure so to

return shall be excluded jn computing the time during
which he is to be detained in the school.

Penalty forabetting 41. Whoever—
escape of youthful

offenderorchild.

(@) knowingly assists or induces, directly or md-
directly, a child or youthful offender detair
In or placed out on licence from a certifi¢
school to escape from the school or from acney
person with whom he is placed out on licet pé

- Or any child or youthful offender to es.c::e

from the person to whose care he is commi
under the’ provisions of this Act ;

| _ . - arevents

(B) knowingly, harbours, conceals, o pll;ev th

from returning to school or to any perst‘:) whos®
Whom he is placed out on licence O



XI of
1926.

Xl of
1926,
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care he is committed under ]

485
s Act, :
youthful offender, who has a child or

der, 80 escaped, or
knowingly assists in so doing ; i

shall be punishable with imprisonment of either descrip-

tion for a term which may extend to two months or with
ﬁnehwhjch may extend to two hundred rupees, or with
both.

42.  The period for which a child or
is to be dqta.med in a certiﬁegi sc

the order 1In pursuance of which he is sent there and shall

the age of fifteen years and three years in the case of other
youthful offenders as to the court may seem proper for
his teaching and training but not in any case extending
beyond the time when he will, in the opinion of the court,
attain the age of eighteen years.

43. (1) The '[Central Government] may at any time p;charge and
order a child or youthful offender to be discharged from a transfer.
certified school, either absolutely, or on such conditions as
the 1[Centeral Government] approves.

2 e '[Central Government] may order a youthful
Oﬁ‘en(dgr]:)%er [the age of sixteen years detained in a certi-
fied school to be transferred in the interest of dlsmplipeil o(1i
for other special reasons to a Borstal School establishe
under the Punjab Borstal Act, 1926 .

i tion of
i that the whole period of the deten
the fhljicl)c‘lll((l)idyouthful offender shall not be increased by
the transfer. .

(3) Upon the transfer of a youthful Oggflldg) t(ihg
Borstal School under clause (d) of sub-sec ﬁall app,ly i
Provisions of the Punjab Borstal Act, 1926adsre 1 to be de-
Such offender as if he had been originally orde
tained in a Borstal School under that Act.

—_—

]

’ A jab Reorganisation
= Substituted for the words ‘*State Government” by the Punja
and;

jects) Order, 1968.
ndigarh) (Adaptation of Laws on State and Concurrent Subjects)
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(4) The '[Central Government] may at any tjy,
discretion discharge a child from thc'c§1rc of an Persg
to whosec carec he 18 co!n.mlttcd und.?r this Act, F'thcr abS()n
lutely or on such conditions as thc [(rjcntrm Gchrnment‘
approves and may, if it thinks fit, make rules in pq tio:l
to children so committed to the care of any persop and

the duties of such persons with respect to such children. &

Ci

Transfers between 44. (1) The [Central Government] in Consultatj,
and schools of Hike With the I\(/[a)nagers of any certified school may congep t’;
naturein different the transfer to that school of any person under the age of
parts of India.  eioiteen years in respect of whom an orde. has been mgg,

by competent authority in any other part of India of the
nature of an order under this part directing him to be sent

to a certified school or any school of a like nature.

(2) The Y[Central Government] may direct any child op
youthful offender to be transferred .from any certified
school to any school of a like nature 1n any other part of
India in respect of which provision similar to that in the
?[Union territory of Chandigarh] is made by the [Centra]
Government] of that part under any law in force therein ;

Provided that no child or youthful offender shall be
tranferred under this section to any other ?[State] with-
out the consent of the Government of that other 3[State].

(2) the [Central Government] may direct any youth-
ful offender detained in a certified school to be transferred

from that school to a Reformatory School in any other part
of India :

Provided that no child or youthful offender shall be
transferred under this section to any other S[State] with-

out the consent of the Government of that other 3[State].

(4) The [Central Government] may consent to the
transfer to a certified school under this Act, of a youthful
offender detained in a Reformatory School in any other
part of India and upon such transfey the provisions of this
Act shall apply to such youthful offender,

e — _/

1Substituted for t
(Chandigarh) (Adaptati
1968

.

he words “State Government” by the Punjab Reorgﬂnisargg:
on of Laws on State and Concurrent Subjects) O

*Substitued for the words “State of Punjab” by ibid.

i ‘ . 5 . . T,
3IS9L;‘;())St ttuted for the word  “proyince by the Adaptation of Laws Ordeh
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The Chicf IHSPCCtor may direct any child or Transfer from one

outhful offender to be transferred from one . certified
2chool to another : one certified another, 0

provided that the total period of detenti
child or youthful offender shall not be incrlelals(c):al bgf Sltlgﬁ

transfer.

PART VII.
Certified schools and other institutions.

_46. (1) 'The. 1[Central Government] may establish and Establishment and
maintain industrial schools for the reception of children schoole. of
and youthful offenders. - | _ ools.

. (2) The 1[Central Government] may certify that any
industrial school or other educational institution not es-
tablished under sub-section (J) is fit for the reception of
children or youthful offenders.

47. (1) For the control and management of every l‘ggﬁlggfsment of

school established under sub-section (I) of the preceding
section a Superintendent and a Committee of visitors shall
be appointed by the [Central Government] and such Super-
intendent and Committee shall be deemed to be the Mana-

gers of the school for the purposes of this Act.

hool cerfified under sub-section (2) of
the preceding section shall be under the management of
a governing body who shall be deemed to be the Managers

of the school for the purposes of this Act.

(2) Every sc

nspection of

48. (I) The Y[Central Government] may appoint a fee.
d such number of

Chief Inspector of certified schools and suc .
Inspectors and Assistant Inspectors as it thinks advisable

to assist the Chief Inspector ; and every person SO agpmtnl;t-
0 c

ed to assist the Chief Inspector shall have such
powers and duties of the Chief Inspectors as the J[C_entral
Government] directs but shall act under the direction of
the Chief Inspector.

-

ent” by the Punjab R.eorganisation,
d Cogcurrcnt (Subjects) Order

1Substituted for ths words ‘‘State Governm

(Chang;
196a£l digarh) (Adaptation of Laws on States an
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(2) Every certified school shall, at least once i

. N evep
six months, be inspected by the Chief Inspector of Certiﬁeg
schools or by an Inspector or Assistant Inspector :

Provided that where any such school is for tp, re.
ception of girls only and such Inspection 1s not made f,

. : .~ 0¥ the
Chief Inspector, the inspection shall, where practicable, ,
conducted by a woman.

e 49. A certified school shall be liable to InSpection
Bl all times and in all its departments by the Inspector.
General of Prisons, 2[Union territory of Chandigarh), the

hief Inspector or Inspector or Assistant Inspector of b

any member of the '[State] Legislature or by any member of

*[Parliament] representing the [ Union territory of Chang.
garh] or any part of it. -

Medical inspection. 30.  Any registered medical practitioner empowered
in this behalf by the '[Central Government] may visit any
certified school at any time with or without notice to jts

anagers in order to report to the Chief Inspector on the

health of the inmates and the sanitary condition of the
school :

Provided that fo

I the medical examination of a girl
inmate the medical p

ractitioner shall be 2 woman.

Power of Central 51. The
Gpvcrnmcnt to

withdraw certi- ~ COnditions, rules, mana gement or superintendence of a certi-
ficate. fied school, m i i

. Provided that the '[Central Government] may, if it
thinks fit, instead of S0 Withdrawing the certificate, by
notice served on the Managers of the school, prohibit the

—_———— ———

S e

:Substituted for the words “State Government” by the Puniab Reorganisation
: : ja 3
(lglggnd:garh) (Adaptation of Y ays on State and Conc{mcnt Subjects)  Oraer.

*Substituted for the words “Punjab”’ by ibid.
*Substitued for the words * . " by the Adaptation of Laws
(Third Amen dment) Order, 195, Central Legislature by the Adaptati

{Substituted for

the words «
(Chandigarh) Adaptation

’ isation
State of Pupiab” jab Reorganisa
n of Laws o Punjab” by the Punj

9c8.
n State and Concurrent Subjects) Order, ]
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admission of children or youthfy offenders to the school

for such time as may be specified in the not: .
notice is revoked : 1€ notice or until the

Provided also that before the issye of nof:
this section or under the first proviso theretongti‘(éZSolrllrelt%?;
opportunity shall be given to the Managers of the school
to show cause why the certificates shall not be withdrawn
or admission to the school shall not be prohibited as the
case may be.

52. The Managers of a certified school MAy, ON Resignation of certi-
giving six months’ notice in writing to the [Central Govern- ficate of Manag-
ment] through the Chief Inspector of their intention so to ™
do, resign the certificates of the school and accordingly at
the expiration of six months from the date of the nofice,
unless before that time the notice is withdrawn, the resig-
nation of the certificate shall take effect, and the school
shall cease to be a certified school. :

53. A child or youthful offender shall not be receiv- Effect of withdrawal
ed into a certified school in pursuance of this Act after the offrsntion of
date of the receipt by the Managers of the school of a notice
of withdrawal of the certificate or after the date of a notice
of resignation of the certificate ; but the obligation herein-
after mentioned of the Managers to teach, train, lodge,
clothe and feed any children or youthful offenders detain-
ed in the school at the respective dates aforesaid, shall,
except so far as the '[Central Government] otherwise directs,

continue until the withdrawal or resignation of the certi-
ficate takes effect.

. Disposal of inmates
chool the PO dawal or
54. When a school ceases to be a certified s on ireva]

children or youthful offenders detained therein shallS Bfé Tssigatier
cither discharged absolutely, or on such conditions a

T Ce  npose, or transferred by order
[Central Government]may imp other certified school

of the [Central Government] to some \
. . . to
N accordance with the provisions of this Act relating

Ischarge or transfer, as the case may be.
S et

, ] eorganisation
(Chané'submt“ted for the words “State Government’ bi(’: Jg%,ﬂuné:%jl?:cts)g Order,
1963, - '83rh) (Adaptation of Laws on State and Con
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Auxiliary homes. 55. The "[Ccnlral Govcrnmcnl] may Cstabljs
homes for the reception of any inmates Or an
inmates of certified schools "or may certify g
home herctofore established or which here

after
established by any other agency, and the Cerlificatcsy be
be withdrawn™ or~ resigned in like manner g Q@ certifjo
of a school and every such home shall, for sych purposegatc
are specified by the '[Central Governmeqt], b treateq =
part of the certified school or schools to which

it is attachedas

Liabilities  of 56. The Managers Of a Certlfled SCh:OOI not eStabliSh,

Managers. ed by the [Central Government] may decline to recejve any
child  or youthful offender proposed to be sent tq them ;
pursuance of this Act, but when they have ONCe accepteq
any such child or youthful offender, they shall pe deeme
to have undertaken “to teach, train, lodge. clothe

. . . . LOLC and  feeg
him during the whole period for which he is liab]

: . € to be
detained ip the school, or until the withdrawal or r

. . esigna.
tion of the certificate of the school.

A ; - 57. The I[Central'Governmeqt] may cause any instj.
institutions * for tution for the reception of poor children supported ‘wholly
reception of

il poor or partly by voluntary contributions, and not liable to be
- Inspected by or under the authority of any department of

the Central or the ?[State Government], to be visited and
Inspected from time to time at g reasonable hours, by

by it for the purpose of securing the

health and welfare of the children and the sanitation of
the premises

(2) Any person so appointed
enter the institution at al réasonable hours and to make a
complete inspection thereof and of all registers relating
thereto for the aforesajd purposes. Any person  who
obstructs him in the

&l execution of his dufies, shall be liable
On convict on to a fine not exceeding fifty ru pees.

(3) Where any such institution is carried on in ac
cordance with the principles of any particular religions
denomination, the '[Central Government] shall, if so desite
by the Managers of the institutions, appoint, Where.pramt'
cable, a person of that denomination to visit and inspee
the institutions.

——

ISubstituted for the words  “State Government™ by the Punjab Reorganisation
(Chandigarh) (Adaptation of laws On State and Concurr);nl Subjgé]ts)Ordcr, 1968

) _

*Substituied for the word “Provincial” by (p, Adaptation of Laws order, 1950-
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(4) Where any Such institution je for ¢
sirls only, the inspection shall, whe rle f(rn 1t].10 reception of
ducted by a woman, Practicable, be cop.

58. (]) It. shall be the d-;ty of the person in

of any institution for the reception of poor o
. : C A

the pre]scrlbed 1partlculars with reSpectp o ﬁléldrqn to send ?vn;t;;‘ar:r.g;.rl)zg

to the [Centra Gavern{nent] within the: e notif;n(fitlgutlon :\o voluntary

i[Central Government] in the officja] Gazette, ang Aol the tomes e

such particulars in ever ; o'send

for the recep.
as may be prescribed.

charge Notification

Yy subsequent year before such date tion of poor
_ children).

(2) If default is made ip sendi '
particulars with respect to any ins?igtutioihefor Ii')}rlgsggcbeeq
tion of poor children in accordance with the requiremenlt)s
of sub-section (1), the person in charge of the institution
shall, on conviction, be liable to a fine not exce
rupees and to a f.rther fine not exceeding ten rupees in re-

spect of each day during which the default continues after
conviction. _

59. (4) If the '[Central Government]is satisfied that P
the management of any institution for ‘the reception of institutions
poor children or the accommodation provided for, or the L
treatment of the children therein, is such as to endanger poor children
their welfare, it miay serve upon the person responsible for
the management of the institution such geieral or special
directions with respect to the matters aforesaid, or any of
them, as it thinks expedient, for the welfare of the child-

ren in the institution.
(2) A direction under this sub-section—

(@) may be served on the persons .respon51b1e o ifz?r
the management of the institution by 01? b%
delivered personally to any on¢ of then;, letter
being sent, by post or otherwise, 11 tos insti-
addressed to them or any of them at
tution;

irection, OF
(3) may be varied by a subsequent direction,
! Wighdrawn by theyl[Central Government].
— " I

:ab Reorganisation
'Substityted f, < Government” by the Pumas “or o %1968
Chandlgarh) (A‘gptoartict)l;e ovtgoliiivs Sc::teState aqd Concurrent Subjects) O
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(3) Where any such dircction 1S not complig ith
' Judicial magistrate of the first class] hangJUTlSdlctionin o
place where the institution is situate, may, on the Complajpg
any person appointed for the purpose by the [ Cop X

iy
Government], cause a summons to be served upon tjg 4

. oJURETE. Y. TS«
on in charge of theinstitution and uponsuch other per’;fnis
as *[such Judicir| Magistrate]may; direct, and afier (},

-

quiry may, if the court thinks fit, make an order fo, &;
removal of all children from the institution: :
Provided that—

(a) such an order shall not be made unless the court
is satisficd that the welfare of some of
children is endapg;:red‘; _

(b) the court may, if it thinks fit, order that b,
management shall be deemed to be modified ¢,
such extent as may be specified in the orge
and the direction shall have effect accordingly.

(49) An order for the removal of all children from ap
institution for the reception of poor children shall operate g
an authority to any person named in the crder, and to any
police officer empowered in that behalf, to enter the insti
tution and to remove the children therein to a_ place of
safety ; and where any persons are so removed, it shall be
the duty of the authority to maintain them In a place of
safety until they can be restored to their relatives, or until
other arrangements have been made with respect to them.

(5) Where an order - has been made for the removal
of all children from an institution for the rece;tion of poor
children, the institution shall not be again used for the
Teception of children without the consent of - the ?[Central
Government], and any person who knowingly permits 1t to
be so used shall, on conviction, be liable to a fine not exceed-
ing fifty rupees and to a further fine not exceeding ten

rupees in respect of each day during which the user cont®
nues after conviction. - . -

PART III
Juvenile Courts.

60. (/) The *[Central Government] 4[in consultatio”

with the High Court] may provide for the establishment

. . bly
In any area of one or more separate courts presided prefera?”
1Substituted for the words

ssM . t . ] %) b Punjab-
Act No. g.s of d1964' agistrate of the first class y -
*Substituted for the words “State Government” by the Punjab Reorganisa 3,
(Chandigarh)(Adaptation of Laws on State and C0n¥:urrent SJubjects) Order, 196
3Substituted for the words ‘‘such Magistrate’ by ibid.
‘Inserted by ibid.
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. . . 49
by woman ][JUdICIal Maglstrates] fo 3

. i . I the
ceedings under this Act at which the atten(c:lgllllcclgct of pro-
€r on such couyrtg - °fa child

i« required and may confer pow

(2) Where no such separate court i
ed the court before which a child is broﬁz;shtbglelgllesgghsgt-’
the child 1is tried jomntly with any other person not bgi
a child whenever practicable, sit ejther in a different buillzlg
ing or room from that in which the i .

. ordina itti
court are held or on different da 1y Sittings of the

. : ys or at differ imes
from those at which the ordinary sittings are held.ent times

61. No person shall be
juvenile court, or th.e court wh n Juv
the provisions of this Act except— &

(@) members and officers of the court -

(b) parties to the case before the court, their soli-
citors and counsel, and witnesses and other
persons directly- concerned in that case;

(¢) bana-fide representatives of newspapers of
news agencies ; .

(d) such other persons as the court may specially
authorise to be present.

present at any sitting of Procedurc
ere a child is brought under BJuvenite

62. (I) Subject as hereinafter provided, no ‘.new?i‘ Reali Sy
Paper report of any proceedings in a juvenile cour: sl:g pers report
reveal the name, address or school, or include any partic- of proces

Culars calculated to lead to the identification, of any child pife courts.

OT young person concerned in those preceedings, (tailtherr?)ﬁ
being the person against or in respect of whom the Shall
Ceedings are taken or as being a witness therein, g:il;lg OF
any picture be published in any newspaper as SO con-
ncluding a picture any child or young person

¢®rned in any such proceedings as aforesaid :

I

: . 25 of 1964.
Substituted for the word “Magistrate” by Punjab Act Ho
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ovided that the court may, in any CASe, if Sty
that Ii)tris :'n the interests of justice so to do, by orde lsflgd

. . - r dl
pense with the requirements czlf this section to such eXte;t
as may be specified in the order.

2) Any person who publishes any matter j contry.
Venti(orz of this sectio. sha]l on conVICtJOI} be liable in ;:‘
spect of each offence to a fine not exceeding two hllndred
rupees.

PART IX.

MISCELLANEQUS.
Miiomption and ther ¢
determination 23 63. (1) Whenever a person, whe harged with
age. an offence or not, is brought befor.e’any Criminal oy

(2) An order or judgement of the court shall not pe
invalidated by any subsequent proof that the age of such
person has not beep correctly <tated to the court, and the
age of the Person so brought before jt shall, for the pur

Provi_sion as to
religion,

» If possible, select a
i+ 1€S are afforded for instruction in his
religion.

, or is Act, the court shall as-
certain the religious denomination of the child and shall,
if possible, elect a Person of the same religious denomina-
tion or , Betson who {ves such undertaking as seems 1
€ court sufficien at the chi i ht up 1
accordance with the ;. hild wil] be broug

eligi i eligion
shall be specified in theglgrlél e(;_ij the child and such religi



(949 East Pb. Act XXXIX.] CHILDREN

3) In any case where a child ha
pursl(lant to any such order‘ to the car}el gf lz)lei;lcrs i
Pt of the religious denomination of the child oron e,
% given such undertaking as aforesaid, the cou ?ho o
made the order or any court of Jike jurisdiction rhaWhJCh
the application of ‘any person in that on biing
catisfied that a fit person if the religious denomingtl} being
the child or one who is perepared to gjve aking
as aforesaid 18 willing to undertake the

2 5 care -
make an order commitiing the child to the cargfot{h:uggllf@,
p:rson. 1t

495

Committeq

(4) When a child is sent to a certi
facilities for instruction in.his religion are not afforded or
to a person who does not give an undertaking that the child
entrusted to him will be brought up in his religion (for
want of a certified school or person of the religion of the
child) the court shall take an undertaking from such
school or such person that the child : hall not be brou~ht
up in any religion other than his own. )

fied school in which

(5) Where a child is boarded out, or where a child or
youthful offender is permitted by licence to live with any
other person, the Manager of the school shall celect for
this purpor-e, a person of the same religion as the child or
youthful offender, as the case may be, if such person is
available, and if no such person is available then
a person who gives a satisfactory undertaking that
the child or youthful offender shall be brought up
in accordance with th> religion of such child or youth-
ful offende-, and if no such person 1s available, then
another person who gives an undertaking that the child
shall not be brought up in any religion other than his own.

(6) When a child has been committed to the caret ];)f
a person who gives an undertaking as aforesaid llaut bg
undertaking is not observed, the child shall be liab 91tlo ;
removed from the care of such person and dealt wit tiﬁg
cording to the provisions of sub-section (3) of this section.

. g o
(7) Whenever any person interested in 1heerr:il(l)‘;ll%1;
of the child is informed of any attempt at c%nvcourt for
tampering with his religion he may apply t0 g de may issue
0 enquiy, and the cout 01 being SO satisfie dy of such
an order removing the said child from the cu(sitotoy another
sstitution or person and hand over the custody

fit per son or institution.
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XX
ommi - 65. When a child who ha§ been brought
“approved phace of Magistrate under any of the provisions of this Act ti):f%(rf
?roﬁi"ld\'(‘,llsclll'g;clr”;? to be suffereing from leprosy. Or a venereal| ora ubcrcll:lnd
tubercular discase. disease the Magistrate, if sa}mﬁqd that medicg) tre ar

is necessary and that the child Will not othery .
treatment, may commit the chijld to a place Prescribe ] Ch
this behalf by the I[Central Government] for in

. / SUC. pc“'od a‘
he may think necessary and may from time to ¢ |

. e
Ise geg o Mt

. me Cxte
the said period. nd
- . 66. No child (other than an infant in 4rms) shajy be
gl permitted to be present in court during the tria]

: 1al of ap
present in  court gthar person charged with an offence or during 5 Y
during trial of . .

. € any pr,.
other persons.  Ceedings preliminary thereto, except during sycp time g

Provided that thjg section shall not apply to mes.
Sengers, clerks and other Pbersons required to attend at apy
Court for purposes connected with theijr employment.

Power po  clear 67. (1) Where in any proceedings jn relation to ap
ffériviﬁvglgvidelf,'ég offence against, or any conduct contrary to, decency or
in Certain cases. morality, a person who, in the opin;

Provided that nothing in this section shall authorise
the exclusion of bona-fide

Tepresentatives of a newspaper
Oor news agency.

(2) The POwer conferred op a4 court by this section

shall be in addition ang without prejudice to any other
Powers of the court to hear Proceedings in camera.

wit 1. 68 (1) In relation ¢, any proceedings in any court
p&:ﬁll:cattignpor? hégrl.t WhiCh arise out of any offen . =

ta tteri d = agail.lSt’ or any c-ondUCt cgn.
paperaterin news- trary to, ecgncy or morality, the court may direct tha

(@) no ‘newsp

aper report of the proceedings shall
? de
reveal the Name, address, or school, or E‘il_‘f,
Substiuted for the wordg “State G, » : ; rganisation
(Chandigarh) (Adaptatioy of Laws op St:‘tgmeatmcggrégf Szg?’egg)l{oe.‘g“ bs36
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I ted to lead tq
fication of any child ¢ :
ings, enthfer ﬁs bein
respect of whom the are t
as being a Wl11:1ness therein :  © aken, or

b) no picture shall p N any pewe.

®) paper as bemg or mcludjng a pi ¥ Iowg

(2) Any person who publishes any matter jp contra-
vention of any such directjon shall on conviction be [japje

in respect of each offence to 5 fine not exceeding  two
hundred rupees.

69. When a child js found to have Committed any Removal of disqys.
offence, the fact that e has been sg found sha] not have lification attaching
XLvof any effect under section 75 of

t - t- f
the Indjan Pepg] Code, or offencey. °" for
"% section 565 of the Code or operate as a

disqualification for
office or election under any law,

offences.

his case notwithstanding
Or any other person.

71. The pl'OViSiOnS of Chapter XLII of the COde, Bonds taken under

shall, so far as may be, apply to bonds taken under this ActVof 1898,
Act,

tA eal
72. (1) An appeal from an order made by a court ap,
under sect(io)ns 8, 9%8, 11, 12, 15. 16, 17, 18, 21, 34, 38, 40,
Or 64 shal] lie— . -
(@) if passed by a Juvenile c>urt or by a ll‘ttu?:lt(i;ll:g
Magistrate of the sec-und class while noJ adicial
J - as a Juvenile Court, to the 2[Chief Ju
agisgrate] ; . .
) i%agslsegcll. b]y a 3[Judicial Malstratql] ot;: tohlibr tf lfts(:
class while not acting as a Juvenile )
the Court of Sessjons ; and

ird Class” by
I"~“liablSubsﬁtuted for the words “Magistrate of the Second and Thir
Act No. 25 of 19¢4"
zSubstituted for the words “District Magistrate” by ibid.
 "Substityteg for the wo

.

rds "Magig.trate” by ibid.
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(¢) if passed by the Court of Sessions, tq the .
Court. Igh

(2) No appeal shall lie from any order passed iy
such appeal, a

(3) Any order passed under the Provisions of thi
Act and not subject to appeal under sub-section(l) mas
be revised by the High Court. y
EOSr 4G amerud 73. Without prejudice to the powers of courts of 4.
f peal and revision, any custody order, Supervision ordey or
probation order may be amended by the Court Which
made the order in respect of the person named a5 cus-
todian, supervisor or probation officer, the period of
duration and such matters as may be prescribed.,

Rules, 74. (1) The Y[Central Government] may make rule

for the purpose of carrying into effect the provisions of this
Act.

(2) In particular, and without prejudice to the

generality of the foregoing, such rules may be made wity
regard to--

(@) the establishment and maintenance of certi-
fied schools, and auxiliary homes and the cer.

tification of schools as certified schools and of
auxiliary homes

2

(b) the management of certified schools and
auxiliary homes ;

(c) the appointment of visitors and their tenure
of office ;

(d) the inspection of certified schools :

(e) the _maintenance, education and industrial .
training of the inmates of certified schools ;

(f) the conveyance of youthful offenders and child
ren to certified schools ;.

4_-/

2cati0D
1Substituted for the words “State Government” by the Punjab Reorgatt -
(Chandigarh) (Adaptation of Laws on State and C'oncurreit Subjects) Order, 1568,

o
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(g) tfl‘l.e grant of faermission to the j

(k) visits to and communicat; . .
of certified schoo]s ; ations with the Nmates

(i) the punishment of offe :
inmates of certifjeq OPS committed by the

schools ;
) the inspection of ' .
g sections 57, 58 ang 59 referred to in

(k) the manner of detention o
arrest or remanded oy co

quiry under this Act b
than a Juvenile Coyrt ;

(m) the persons who may be authorised to ac:
under section 8 or 20 -

(n) the manner in which a child may be committed
to the care of a relative or other fit person, and

the duties of such persons and the supervision
of such children ;

(o) the conditions subject to which a youthful
offendr may be released on licence unier sub-

section (1) of section 40 and the form and
conditions of such licence ;

(p) the manner in which a youthful offender may
be released on probation ;

(9) matters incidental to the appointment, resigna-
“tion and removal of probation officers and the
remuneration and expenses payable to them;

(r) the duties of probation officers :

(s) the conditions on which societics may be re-
cognised by the [Central Government] for pro-
viding probation officers ;

(9) the contribution by parents and other persons
liablentto blrga?gtaig pyouthful offenders and
Ch.lﬁren - . -

() the boarding out of children ani the llcelﬁia
and sup:rvision of chidien and you S
offenders and the submission of reports reg
1ng them ;

.—_———
——s —

1 x . " : eorganisation
(Chancsﬁugbsm“ted for the words “State Government” by the Punjab R 1968.

: der,
arh) (Adaptation of Laws on State and Concurrent Subjects) Or
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(v) the procedure to be adopted

in ;
Courts; and Juvenij,
(w) the time within which appeals under sec;
shall be fled. Sction 79

.'[(3) The power to make rules under this Act shal] y,
subject to the condition of previous publication, ) ¢

Repeals, 75. The Apprentices Act, 1850, is hereby I'tpealeq

. .
lslé‘o“f

Ykt

1. Substituted by ibid.




